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Mr. Najeb A. Khan, counsel for applicant. 
Mr. D.C. Sharma, counsel for respondents. 

Counsels for the parties are in agreement that the 

instant O.A. has been rendered infructuous at this stage 

because the respondents themselves have cancelled the 

entire selection. 

However, learned counsel for the applicant submitted 

that he may be given a liberty to challenge the action of 

the respondents in cancellation of the selection, by way 

of filing a fresh O.A. 

Accordingly, the instant O.A. is dismissed as having 

been rendered infructuous, with a liberty to the applicant, 

as aforesaid. 
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